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Discussion on the working of the Ministry
of Welfare—Contd.

SHR] SANATAN BISI (Orissa): Sir,
while speaking on the working of the
Welfare Ministry, 1 will first refer to the
Starred Question No. 261, which was
discussed in the House on 13th March,
1997. In answer to the question in part
two, the Minister had said: “The Central
Planning Committee under the Chairman-
ship of the Secretary, Ministry of Wel-
fare, has been in existence since 1993, to
monitor the preventive measures against
deaths of children in remote and bagk-
ward tribal areas. The Committee, in
consultation with the State Governments,
has identified 363 blocks in 62 districts in
13 states, which are vulnerable in this
respect and where measures are required
to prevent such occurrences. These
measures include early warning system
and intensification of the programmes in
the basic areas such as drinking water,
health services, nutrition, PDS and the
employment generation. The Orissa
Government has prepared an Action Plan
for the areas so identified in the State.”

Sir, 1 would like to submit here one
other thing. Since this had been consti-
tuted in 1993, I would like to know from
the Government whether they have been
.giving any waming to different States
where the starvation death pockets have
been identified by the Welfare Depart-
ment,

_.So far as starvation death pockets are
concerned, as you know, in this House

on several occasions, 1 have stated about
the backwardness of the State of Orissa
and about the backwardness of Kalahan-
di, Bolangir and Koraput. In all these
arcas, the Ministry has not monitored the
programme, such as drinking water,
health services, nutrition, PDS and em-
ployment generation. As a result there
are starvation deaths as well as large-
scale migrations. So, I would like to
know from the Government whether
from the year 1993 they have issued such
types of circulars from time to time for
the purpose, because out of this large
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country only 363 blcok in 62 districts are
1o be covgred.

Now, I come to another point. During
the course of our discussions with the
Officers of the Ministries of Welfare and
Labour in several States we found that
the Special Component Plans are not
being implemented properly. Not only
that, in several States we found from the
Secretaries and Officers of the State De-
partments that they are not aware of the
existence of the Special Component Plan.
Moreover, the grants meant for Special
Component Plans are not being utilised
properly. In this connection I would like
to refer to the Annual Report of 1995-96,
in which at page 9, it has been clearly
stated, “the concept of Special Compo-
nent Plan is in vogue in 21 States, three
union Territories and 13 Ministries. How-
ever, it is seen that the Special Compo-
nent Plan is being formulated more strict-
ly as per the guidelines. National alloca-
tion of funds under the S.C.P. is made in
schemes like power generation, mega irri-
gation projects, roads and bridges, major
industrial projects, major educational and
health projects, where the quantum of
benefits going to the Scheduled Castes is
difficult to ascertain as the benefits of
such schemes flow to all sections. This is
not in conformity with the guidclines
issued for the formulation of S.C.Ps.”

It was detected that funds were not
being wtilised properly for the purpose
which they were intended. As per the
report of 1995-96, what has the Govern-
ment done to correct this lapse and find
out whether the States—whose names I
have mentioned earlier—have propesly
utilised funds under the Special Com-
ponenent Plan? They have not done any-
thing. In the Annual Report of 1995-96,
the intention of the Special Component
Plan has been clearly stated. It has been
mentioned on page 15 that the intention
of the Special Component Plan relates to
the scheme in the core sectors like ag-
riculture, animal husbandry, diary de-
velopment, fisheries, small and cottage
industries, leather, weaving, textiles,
handloom, etc., for the economic de-
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vclopment of the Scheduled Castes. So, 1

my next question is: In the last three
years how many assets have been created
in respect of the Special Component Plan
for the people eligible under the schemes.

1 would like to say that the amount
allocated under the Special Component
Plan is being diverted. I would like to
know what care has been taken by the
Government to see that the amount allot-
ted under Special Component Plan is not
diverted. As you know, the amount
under the Special Component' Plan is
being released, from time to time. Which
are the States who have already opened
separate project heads for the SCP fund
to prevent diversion of funds? When we
were on official tour, we have submitted
a report stating that States were not
properly monitoring and they should be
asked to deposit amount granted under
the Special Component Plan under a
separate head. But I am sorry to say that
so far it has not been done.

They have stated in the report that
they were in the process of doing it. So, I
want to know from the Government, in
how many States the funds that have
been granted by the Central Government
have been deposited under separated
head. What is the objective? What are
the asscts that have been created.?

The third thing I want to say is that if
you go through the Economic Survey
there is no mention of the States getting
assistance under the Special Component
Plan as well as the Tribal Plan. In the
Special Component Plan, they have not
mentioned anything. In the Tribal Plan,
they have not mentioned anything. So, 1
would like to know from the Government
whether any monitoring has been done to
find out whether the amount is reaching
the beneficiarics and whether any asscts
have bcen created.

The other thing I would like to say is
that the Ministry of Welfarc has iden-
tified starvation death pockets in the
country. So far as starvation death pock-
ets are concerned, no State Government
has submitted any report to the Ministry.
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The Ministry has adopted the starvation
dcath prone areas, but in these areas,
what are the programmes that have been
taken up. We want to know which prog-
ramme has becen taken up under the
Special Component Plan.

Lastly, in the Common Minimum Prog-
ramme it has been clearly stated that the
United Front Government would be very
serious about the social justice as a result
of which artisans, craftsmen, trade per-
sons, weavers, fishermen are among the
most ncglected scctions of the socicty.
Special progrmmes would be devised to
enhance their skills and to provide them
modern tools, provide more credit
facilitics and make their products and
services more marketable so that they can
earn living wages. I want to know from
the Government what those schemes an-
nounced for the economic development
of the backward community are and from
which date. As T submitted carlier, this is
an area where social economic things are
to be taken into consideration. I hope
that the Ministry would give a serious
consideration to this matter and I also
hope that the Ministry would reply to all
my points which have been raised here.
Thank you for giving me this oppor-
tunity.
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--(Gujarat): Mr. Vice-Chairman, there is

no Minister here.
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THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): He is sitting there.
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AR 60 W ¥ Auns ¥ea ¥ aum
¥z e W SARYH 500 H0E A 7 o
afgwi ’

i, ama 3 Ao fFrd e 7
¥ form fen R f6 41 AR @RS
Pefigace 2, 43 e Wiz ot & a8, S &
i ¥ g 2 R AQ @ wgue RO A

¥ sufialt = ag FGW, S & Rag ol o
o o, WhE F A A o, dooh Rafls ¥
a & o, wya I ¥ aNE, T T
T ¥ PeEyR o AR WS @
ReqA I TR ¥ Hon Aeloraig@e §

T

o 96 € ] | @ A9 T 9 PRean W
a2 S PR WOR Pesfioreume
Ao e R e o wh SN
FqEI W Tl 7 e 3 @ deter
mfed @ afe B o8 39 f ses paiRm
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& e ol o = wn ¢, wve & AR @
& o e feg 3, v P ¥ stet & e
3 = f 7o e g 3 S ogEa R
e ¢ ok 7w S Rifiafes amd §, A
gt @i FEm, TS SRR F A ¥ el
e a5 & o, 39 o) ¥ A vew T
el ag f g fraam ¥ R &) sl W
A TH TN Y WA Y ug e e §
i off A W W SEET § @ ¢, s
A5 # Yl Frfeee gon W) S A A
Ao F AP A W 2 T ATPR F g
o 3l S IR T @ IE 0.87 Wl gA
TANNEI A ATFA LI
w® @, g w0, WA, A W, A
A ST W wR ¢ R R A
YA w, a5 el @A TR & W 2 W
a A va GilE g A % 0.87 wil¥tz W A
MY A i @ = A AN e wem
&= =Y 8, 9% o7 F o WA § sk s
78 gfE W A W w50 w| A | T
YU, T A 50 ¥ F ) T W g

# Yffaeh e T I www, GRS he
3 g T , 9 W % ROl W @ W
@t R W EER d agw Ie § show
sz B4 6 9% AR 39 W8 %ed e
sl < frgel wan 9 it O, S g
# P ot

SHRI N. THALAVAI SUNDARAM
(Tamil Nadu): Sir, I thank you for giving
me this opportunity to speak. Sir, as far
as welfare schemes are concerned, first of
all, I would like to refer to my own State,
Tamil Nadu. The present Chief Minister
of Tamil Nadu announced Rs. 1,000
crores for supplying 20 Kgs. rice to each
family through PDS; a family assistance
of Rs.7,500 in case of death of a bread
winner in a family and for accident relief.
These are the welfare schemes announced
in Tamil Nadu. As far as our State is
concerned, we represented many times to
the Central Government for PDS and
other things. Till date they have not
taken any action in this regard. The
people of Tamil Nadu are not getting 20
kgs. of rice per family though the PDS.

7. — A 140/MD/RIQ/NTY/O8



277 Special

Now, the other point that I would like
to make is with regard to the community
certificate. Sir, I put a specific question
here in this House regarding the
Kattunaykan community which has been
notified by the Central Government as a
Scheduled Tribe. The hon. Minister also
stated in his reply that this community
belonged mainly to Tamil Nadu and was
a Scheduled Tribe. Then we approach the
concerned Crllector for community
certificates. But, they never issue us the
certificates. We are facing many
difficulties in getting the community
certificate, particularly in my own district,
Kanyakumari. People require these
certificates because their children are
getting admission to schools and colleges.
I would like to know as to how far we
have been able to implement all these
welfare  schemes. Even though the
Central Government has notified that so
and so commuuity is ST, the burcaucrats
are not issuing certificates which are
required for the purposes of getting jobs,
admission in colleges, etc. The other
thing that I would like to point out is that
many people from our State are living in
Bombay. They have been residing there
for the last 25 or 30 years. They applied
for community certificates. Our State
Government also sent a proposal to the
Maharashtra Government in this regard.
But, they never issued the community
certificates. This is the position regarding
our State. I wonder whether these
welfare schemes are being implemented
properly in our country. Our people are
not getting community certificates in spite
of the fact that their communities have
been notified by the Central Government
for the purpose. This is a very small thing
because these certificates are required
only for the purpose of education or
getting jobs. The bureaucrats are not
implementing all these things properly.
The next point that I would like to
mention is—my learned friend Md. Salim
also referred to it—regarding the
teachers’ training. Recently the Welfare
Minister met our Chief Minister and
announced Rs.100 crores for the SCST
teachers’ training. I appreciate the step
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taken by the hon. Minister. But, I would
like to know as to how far it has been
implemented. All these things are meant
only for the notification. They never
implement them. At the Collector’s level
there is a scheme called TRYSEM for
giving jobs to young people. When some
people applied for the same they were
told that they were not eligible for those
jobs. There are many funds in the
Collector’s office. But, they are not
giving any opportunity to youngsters,
they are not giving any opportunity to
women. Therefore, I would like to
request the Central Government that it
should give proper instructions to the
bureacrats in this regard.

Secondly, as far as our State is
concerned, we have a certain policy for
the welfare of the handicapped people.
The implementing authority in this regard
is the Chief Commissioner. Sir, some
national and regional conferences were
also organised in this regard in February
1997. Sir, the State Government has to
consult the Central Government for the
implementation of this Act. The National
Handicapped Finance and Development
Corporaion is being established. I would
like to know whether the Government
has been able to implement all these 2.00
P. M.
things in our country. I would like to
know whether the schemes meant for the
welfare of the disabled are properly
implemented. What is the amount
provided for these schemes? Mr. Vice-
Chairman, I am very sorry to inform this
House that the Central Government has
notified all these schemes, particularly for
SCs, STs and Backward Classes. Funds
are being made available but the schemes
are not implemented properly.

There are other schemes such as
Special Central Component for SCs
assistance to the National Scheduled
Caste and Scheduled Tribes Financial
Development Corporation and Assistance
for post-matric scholarships for SCST
student. I put a specific question before
this House: What is the number of
students who have got the scholarships?
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[THE VICE-CHAIRMAN (SHRI MD.
SALIM) IN THE CHAIR]

Very little. It is because the schemes
are not being implemented properly. As
far as hostel facilities for SCST students
of our State are concerned, only a limited
number of persons are getting thcse
facilities. Each district is having only
three or four hostels. Even though funds
are available, the State Government is
not utilising them properly in respect of
hostels for SCST students.

The other thing is about research and
training schemes. I would like to know
whether any such schemes have been
implemented in the State. No. As far as
my State is concerned, till date nothing
has been done. Last week, our Chief
Minister met the press. The Chief
Minister of Tamil Nadu made an
announcement regarding creation of a
separate Ministry for Tamil
Development., He proudly announced
that Madras will hereafter be known in
all languages as Chennai. This is the
welfare scheme for Tamil- Nadu. 1 am
very sorry to inform this House that our
present Chief Minister has announced
that this scheme is a welfare scheme.

As far as Center State economic
relations are concerned, the Government
welcomed  the - alternative  scheme
recommended by the Tenth Finance
Commission. But he wanted that the
Centre should give to the States at least,
one-third of the gross Central tax
revenue. This is a scheme for our State.
Perhaps, the change in the name of the
State is welfare scheme to our State. So,
I request the Chair to direct the
Government to implement all the
schemes which were notified by the
Central Government.

As far as teachers’ training is
concerned, there are a number of schools
in our State meant for teacher training-
the training is not given properly. They
are not implementing those schemes
properly because they say, “We have no
funds.” Last week, the hon. Labour
Minister met the Chief Minister and there

[RAJYA SABHA|

Mentions 280

is a press report wnich says that the
Central Government has allotted Rs.3
crores of Rs.100 crores for teacher
taining for SCSTs.

My next point is about the scheme for
terrorist—affected women. There is a
scheme in Punjab. The Punjab State has
formulated a scheme for the victims of
terrorist  violence. According to the
scheme, widows of diseased persons will
be given a subsistence allowance of
Rs.1,500 pm. till one member of the
family is  absorbed in Government
service. We welcomed the scheme. Now,
our present Chief Minister has announced
one scheme. Whether it is applicable or
not, I am not having any idea. He
appointed a Commission known as
Justice Mohan Commission. People who
were affected in the Rajiv Gandhi
assassination may submit a petition
before the Commission and the
Commission will look into the aspect of
payment of compensation. These are the
schemes which are being implemented in
my State. As far as my party’s stand is
concerned, our State Government is not
properly implementing the Central
Government schemes, particularly the
welfare schemes. Thank you.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Shri Brahmakumar Bhatt.

SHRI BRAHMAKUMAR BHATT
(Gujarat): Mr. Vice-Chairman, Sir, a lot
of discussion has taken place in this
House. What 1 have felt is that this
Welfare Department—whether it is
working with the clear understanding that
it is the social obligation of the
Government, or it is working like a
charitable organisation—is doing charity
to some persons, and it is not their social
obligation to carry out certain things in a
time-bound manner. I see on T.V. a boy
hammering the iron and then showing his
wounds, and then there is a slogan
“abolish child labour”. The estimated
expenditure in regard to child labour was
Rs.56.15 crores. The revised estimate was
40.15 crores, while the actual is 40.50
crores. The Department has not been

$ -B—140/MP/RSS/ND/98
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able to spend even the amount which was
to be spent. For training, rehabilitation,
etc. also there is no explanation of the
Secretary and their allegation is that the
State Governments are not carrying out
their dutics. Who is going to monitor it?
Somebody has to monitor it. If a State
Government is not carrying out its duties,
then there should be some monitoring
machinery to see it. But, it is not done.
Then, a survey was carried out in 123
districts about the child labour, but that
too has not been completed. The
Supreme Court has ordered to finish it by
June 10, 1997. There is only about a
month’s time left. 1 am very much in
doubt whether this Department will be
able to complete it as per the direction of
the Supreme Court. Let us see what is
happening.

I come to the ESI Scheme, which is
working under this Decpartment. 1 am
very much sorry to say—you are in the
Trade Union Movement—in the so many
ESI dispensaries there are neither doctors
nor medicines. As a result, manj
labourers are forced to go to private
doctors. Perhaps they have no faith in
these dispensaries.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Bhatt, we are discussing
the Welfare Ministry and this falls under
the Labour Ministry.

SHRI BHRAHMAKUMAR BHATT:
But, Sir, this is also a welfare activity of
the Department.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Yes, it is a welfare activity, but
it is under the Labour Ministry. The
Labour Ministry and the Welfare
Ministry are clubbed in the Standing
Committee, not here. We are discussing
here the Labour Ministry.

SHRI BRAHMAKUMAT. BHATT: It
is the welfare of the working class. That
is why I have referred to it. Now, I will
take care.

Similarly, Sir, the doctors who are
sanctioned, the nurses who are
sanctioned are not there. The posts are
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vaccant. This is the position of the
dispensaries. The medicines are sub-
standard and labourers have no faith in
them.

Then, Sir, 1 refer to the safai
karamcharis particularly. The issue was
raised in this House. There was a
question sometime before. The issue was
raised, in how many States the manual
scavenging had been eliminated. The
reply was, “Barring two States, in all
other States this dirty method is
continuing.” We are going to celebrate
the fifty years of our Independence. I am
happy that Government is going to
cclcbrate  the fifty years of our
Independence because I am also a
freedom fighter. T have seen those days.
My feeling is that, including Gujarat, we
have not been able to eliminate this
shameful thing of human scavenging
prevalent in the country.

I would stress, I would demand, that
we should prohibit it by law, if we are
not able to mobilise public opinion. For
how many years are we going to wait till
public opinion is created? For how many
years are we going to wait before this
sharmeful thing which is going on is
eliminated? Why can't we promulgate a
law?

Take, for example, the question of
untouchability. If you call a person an
antouchable now, ‘it is an offence. You
would be prosecuted. It is an insult to
call a person by the name of the caste to
which he belongs; Scheduled Caste, etc.
Now, if untouchability has been
eiiminated, without waiting for the
education of the society, why can’t we do
it in this case also? Why should we wait
for so many yecars to climinate this?

I would suggest that, if necessary, a
special cess should be levied. Whatever
be the method—it may be through
Income-tax or any other tax—a special
cess should be levied. The other thing is
that fifty per cent of the expenditure
should be borne by the State
Governments and the remaining fifty per
cent should be borne by the Central
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Government. But under no
circumstances, we should allow this
shameful thing of manual scavenging to
remain in the country in this fiftieth years
of our Independence,

One more thing I would like to
suggest. It is this. The extent of manual
scavenging differs from State to State. In
some States, it is on a limited scale. In
some other States, it is on a wider scale.
My suggestion is: Ilet us not try to
eliminate it in all the States,
simulatenously. Let the Department first
try to see that it is eliminated in those
States where it is on a limited scale. Then
we can take up the other States where
the extent of this problem is on a wider
scale. Ultimately, we should see that this
shameful thing is totally eliminated and
human dignity is restored.

Mr. Vice-Chairman, Gandhiji has
talked about this a number of times.
Everybody knows. 1 do not want to recall
his wards. Everybody knows about his
views. I do not know what would happen
to his soul—wherever his soul is—if it
comes to know that even after fifty years
of Independence, this shameful thing is
going on in this country. Everybody can
imagine as to what Gandhiji would think
about it.

I want to stress that this evil has to be
prohibited by Law. Let the State and the
Central  Governments  share  the
expenditure. Let the State and the central
Governments meet one year’s
expenditure of the families of these
people. During this period of one year,
they should be enabled to rehabilitate
themselves by going into some trade or

‘business through
assistance in the form of grant or loan.

Under any circumstances, this has to be
eliminated; if necessary, by law. We have
eliminated so many evils by law.

Sir, the target was that, by the end of
the Eighth Five-Year Plan, the rehabilita-
tion work would be over. The Eighth
Five-Year Plan has gone by. The target
now is that in the Ninth Five-Year Plan,
we will be able to do it. I am very much
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m doubt. I will be very happy if it
happens. But I am very much in doubt as
to how we will be able to do it in a
matter of just five years, when we have
not been able to eliminate it through
cight five-year plans, over forty years.
That is why I am insisting on this being
prohibited by law.

Then, about the funds which are given
to the State Governments. There should
be a proper monitoring to see that it is
spent for the purpose for which it has
been given. Yesterday, Shri Ajit Jogi
gave a detailed account of the pitiable
condition of Adivasis and Harijans. He
belongs to that community. Whatever he
said came from his heart. But those who
believe ideologically about this should
also feel just as Mr. Jogi has felt; every-
body should fecl like that. Therefore, I
submit that if some State Governments
misuse thc money—I know, some State
Governments must have used this money
because even for giving salaries to their
employees they have no money; they are
bankrupts and they are misusing the
money mecant for the welfare of this
class—those States should be identified
and the Welfare Ministry should take
over the added responsibility of ensuring
that the money is properly used.

Sir, I decided to participate in this
debate particularly, and with the only
purpose of, spcaking about and laying
stress on the elimination of manual
scavenging. I hope a definite and con-
crete plan, as contemplated, for the pur-
pose of eliminating manual scavenging by
the end of the Ninth Five-Year Plan
wouid emerge and the purpose would be
achieved. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Shri Ish Dutt Yadav. ...Ab-
sent. Shri Maurice Kujur,

SHRI MAURICE KUJUR (Orissa):
Hon. Vice-Chairman, Sir, most of the
points that I actually wanted to touch
upon have already been covered by Shri
Ajit Jogi and yourself in a very detailed
manner. Especially, I had the intention of
touching upon the welfare of Scheduled
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Castes, Scheduled Tribes and minorities.
1 will just make a few points which have
been left untouched. Sir, so far as the
working of the Ministry of Welfare is
concerned, in my opinion, the planning is
good though sometimes it is faulty. The
programmes are good, the schemes are
also pood, but the failure is at the stage
of implementation. Sometimes there is
some sort of collusion between the peo-
ple in charge of implementation and the
exploiters, and that is why the welfare
programmes do not reach the people for
whom they are meant. Up till now the
fruits of the various welfare programmes
and schemes have not reached those who
deserve to enjoy them. Still it is the
have's who are enjoying and not the
have-nots. That is the pity. The oppres-
sed, depressed and long-suffering Dalits
only hear about the fruits of the welfare
programmes but they do not enjoy their
fruits. That is why, Sir, I want to express
from the bottom of my heart the cry of
the long-suffering Scheduled Castes,
Scheduled Tribes and Dalits in two lines
in Hindi:
PR =% o, 9 @ e T,
uE veR g fremm ¥ W Re

Mr. Vice-Chairman, Sir, the Ministry
may have the money for the welfare
work, they may have good plans and
many programmes, but my questions is
whether those people who are in charge
of implementing the welfare programmes
and schemes have a heart for the people
for whom these programmes are meant.
% fg = R @ B T, % R I
& ¥ Very often, persons who have no
heart for these people or people who
have no zeal to work for these people are
entrusted with this work. That is why,
through you, Sir, my simple request to
the Minister is that whatever welfare
schemes are meant for the Scheduled
Castes and Scheduled Tribes or handicap-
ped or women, their work must be en-
trustcd to persons who are really experi-
enced in those fields and who have the
heart to work.
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Mr. Vice-Chairman, Sir, now, I am just
touching a few specific areas where this
Ministry has failed to implement any plan
or programme till now.

My first point is about the plight of
displaced tribals. Tribal areas are richly
endowed with natural resources such as
minerals, water, forest goods etc. That is
why, big factories, big dams for irrigation
and big projects are coming up in tribal
areas. As a result, these tribals have to
sacrifice their land on which their fore-
fathers and they have been depending till
now, Their displacement is inevitable as
these projects are coming up in national
interest.

But then, Sir, yesterday, Mr. Ajit Jogi
pointed out very rightly that one tribal
was displaced thrice. 35 I TH

& e T gEA § X ¥ e €1 He has
rightly said this.

FREA S 2, U@ ¥ AN ww @ owd ¥

When we are displaced, again we are
thrown into the forest, and we are debar-
red from enjoying the forest goods which
we were enjoying. Ajitji rightly pointed it
out in his speech. So, the plight of these
displaced tribals has become a never-
ending problem.

Sir, this should end somewhere. The
Government or the authorities are very
keen to acquire their land for factories or
dams, but they are not so much keen to
settle  them or give them the
compensation or other facilities. These
people just see big factories coming up
where they had their land and other
people enjoying the fruits of those
factories. They see big dams coming up
for irrigation purposes. They see their
lands being submerged but non-tribals’
lands being irrigated. These tribal people
are thrown out somewhere on a barren
land.

My straight request to the Welfare
Minister is that emphasis should be laid
that along with adequate compensation
and other facilities, these tribals should
be given land for land and that too good
land. At least some acres of land should
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be given to these tribals along . with
compensation and other facilities. That
too, if it is a factory, land should be
given in the periphery of the factory. If it
is a dam, land should be given in the area
which received water for irrigation from
that dam so that these people can say,
“We have sacrificed the land of our
forefathers, bi:t now we are enjoying the
fruits of the project.”

Sir, my secnd point is about
settlement of forest villages. Sir, crucial
problems have continued to confront the
tribals in their development. Lakhs of
tribal families in thousands of tribal
villages live in the forests for the simple
reason that th.2se forest villages were
created to mect the manpower
requirements for exploitation of the
forest resources. These forest villages
present a confused picture of the tribal
economy. These forest village tribal
families possess no right on the land they
have been cultivating for years. Unless
these villages are declared revenue
villages, they cannot get the benefits of
tribal development schemes or
programmes. Sir, the hon. Rural
Development Minister is sitting here. 1
had recently gone to Hyderabad to attend
a seminar or Rural Development. There 1
got a book on tribal situation in forest
villages. This book was published in 1993
by the National Institute of Rural
Dcvelopment. They had made a survey.
It says there are about two lakh tribal
families in around 5,000 forest villages.
My point is that till now no other
Ministry or even the Welfare Ministry,
has thought about these tribal famiiies.
They have not even found out whether
they are getting the benefits under the
tribal development schemes or
programmes. Of course, by now there
may be some changes in their numbers
and that of their villages, but my sincere
request to the Welfarc Ministry is to put
pressure on the State Governments to
conduct a survey of these forest villages,
especially in Bihar, Madhya Pradesh and
in many other big States where these
forest villages exist to find out their
numbers and see how many such villages
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till now have been declared revenue
villages and then ask the Central
Government to declare these forest
villages as revenue villages enabling them
to get the benefit of all the welfare
schemes and programmes meant for
them.

My third point is that the welfare
schemes and programmes meant for
Scheduled Castes should also be extended
to Scheduled Cast Christians. The mover
of this discussion, Shri Sunder Singh
Bhandari was right when he said
westerday that by changing the religion
L 1eir economic status has not improved. 1
¢ so empbhasisc that thc economic status
cf the Schedule Castes who have changed
their religion has remained the same.
That is why welfare programmes which
are meant for the Schedule Castes also
should be extended to the Scheduled
Tribes who have changed their religion.
Of course, some Members may oppose
this view. But this is a debatable matter.
My personal view is that this matter
ihould be debated in Parliament because
tis a long standing demand. This relates
to social and economic uplift. So, these
Schedule Caste Christians should be
ziven all the welfare programme facilities
neant for the Scheduled Castes. Thank
you.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now, we will take up Private
Members’ Resolution.

st ifa=m forlt (war w%w): A W W
I T ®I B ... (HAGH)

Jqaweay (s Hewg wefw): @, S
@Eﬁﬁ%ﬁﬁaﬁ%%,ﬁq?k%aﬂ{
oo ¥ TR TW i ¥1 AFF wa W R4
T oA ¥ um e § sl amuE o &
fre < ers oA o g o wm T 1 IR
Zdn M gw @ W # g S wwa o)

THE VICE-CHAIRMAN: Now, we
have to conclude this discussion.

ot Mfemm fall: W M w

L fwwa g i @ @ @ ¥
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Iqammy (sit Wgwe wefin): dvE o
@ a3 .. (TEEm)

sft Tirfirmrm fill: ae 2w fre | wEE 2
2 afE 3-4 w7 @ el
THE VICE-CHAIRMAN (SHRI MD.

SALIM): Not at the cost of Private
Members’ Business.

ofi Toma R 5% 10 o W oodw
NIRRT & TRERIAA
o R0 L (SaR)

Iy (off Wewy welim): wew
3% % ok e @ wew € Folg W wwa ¥
... (ITEA) A IEE T F IR X 7w
%5 @ {6 R o oA ¥ /@ oo ¥ o
R HEry dy ¢, 39 A Iuk faw T wny
a2 Qe ¥ oTR WS g wEa ¥ @
ool ¥ P uw i S www € @ W W
e ... (Eae)

st Tifrae frdl: Y9 % 9 [ ¥ T

JEWES (s wEmz weliu): e
tad & fadz Rew R

st frzmm firl: T @ aEfdw W

e ¥

IRy (sft tgme welm): ¢ & 2:30
R & we A fate o e RS o
Yot W fewaem aTeniie g @ T )
.. (EEEA) @R F g ok o & fme
a1 w8 5-6 fire ol off few R A =
e 99 A | Ik a1 R 999 8 9% =
T ¥ ar Swam @ Srwni If the House
agrees, we can continue the discussion by
accommodating one more speaker. The
time of the Private Members’ Business
taken away by the discussion on the
working of the Ministry of Welfare would
be made good later on. Okay?

SOME HON. MEMBERS: Yes.

Ity (#f dgame wefin): fire fil,
IM R WA A W

sh Mfezmm fft, (9 wRw): WU
oy woeg, ¥ 5gg w1 W S §)
ey, g v A A ST s Uy o weam
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e 2 e fk weaer ¥ fee e 8, e

FH FET FEA AEN W WA W W
N T A & s W wE wRe F
e fo-fe @ e = ] %, O e ka
fem &< foran el @ e | ARF T @ RE
o it =€ fear el W ¥ 1 A% A afsensd
¥ fam % 9w ¥ W wifd Y Phaech Raes
fem 3T% o of W Ba o um &) &
FEA T € 6 Tw aner § R A i 82
R & Ter ¥ & I9% fau i T Q| o
mefde FETR a3, dwee i W
e rmat I
S A A ¥ ¥ T ofE ST
FeE Gz Ygm o wn 3 5 sm
a Fed ¥ #n T ¥, ofe Yggwm weR
iz g T TR T o A S
% fath form g Sk R g @ R, AW
Tém ¥ i ond A w3 I wag R
R CF 5 A T a9 oy i g
TE § 9E N T ® o =hw W R
I v fem wm

WRe, A @ am W wWew §) Qe
g A am F& 1 ¥ QN w & fm,
Fhe B ¥ A ¥ A e v g B R X
i o v, fefgm 9w A T TR d W
BT w ¥ AN e fefre udee
fa ez ¥ 9 Tom W ¥ @ & T,
R A e ¥ 3 gt @l v e
¥ wen wmw § B Yegs wem ol
dge Teow ¥ v & o ol e o 3,
3% weem ¥ forg, S T wi§ Wy e
& ¥ wa s Vg wwE ok g v
Fre S 4 ® <o dem w0 ¥ foe uw
HitFem et o g, & W v 5w g ol
i Fa ¢ TR e o @ S 1 R
@ o wew ¥ 3% fou 9 eoEw ¥
T 37T TOA ¢ | K 9w ok s wwar
§ 7 T o R w4 R R ofi S
TR 1996-97 T 9 G2 # 7 4
222 ¥ vz %

“The Committee regret to note that
the selection of SCST candidates

for award of scholarship for adv-
ance studies abroad for the ycars



291 Special

1994-95 and 1995-96 has yet to be
finalised. The Ministry has stated
that it will take another three
months in the process of selection
of candidates and that too, after
getting the approval of the Com-
mittee on Non-Plan Expenditure.
The reason put forth by the Minis-
try, that is non-availability of
Chairman of the Selection Commit-
tee, is not satisfying to the Commit-
tee. This clearly indicates that the
Government is not really serious to
encourage the SCST students for
higher studies abroad.”
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): We have concluded the Discus-
sion on the working of the Ministry of
Welfare. The Minister will give a reply
on Wednesday.

Now, we will take up the Private Mem-
bers’ Resolution moved by Shri N. Giri
Pradsad. Last time, on 14th March, Shn
Surinder Kumar Singla was speaking and
he had not concluded has speech. He is
not present here, and there is no other
name. So, the Minister is going to reply.

PRIVATE MEMBERS’ RESOLUTION

Growing Sickness of Public Sector Under
takings

THE MINISTER OF INDUSTRY
(SHRI MURASOLI MARAN): Mr.
Vice-Chairman, - Sir, 1 congratulate the
hon. Mcmber, Thiru N. Giri Prasad, for
having brought this Resolution in this
House because this Resolution highlights
the public sector undertakings which
dominate our thinking, and it also gives
an opportunity to the Government to
come out with its policies. Sir, Thiru Giri
Prasad himself is a great revolutionary.

He braved bullets; that is why, he was-

cvery emotional, in the sense that he,
with nostalgia, referred to the Soviet
Revolution and great leaders like Lenin.
Sir, we are all emotionally inclined to-
wards the public sector. I am also one of
those who are inclined towards it. That is
why whenever something happens to our
public sector undertakings, we are all
emotionally upset. So, I share the fecl-
ings of the hon. Members. I think, here,
every Member knows very well how
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deeply I am involved in reviving the
public scctor undertakings. Sir, if India
has an industrial base today, it is largely
because of the public sector undertakings
because public sector has been central to
our philosophy of development. Even in
1994, when the Bombay Plan was spon-
sored by the eight prominent industrial-
ists, they assigned to the State and its
planning mechanism the primary respon-
sibility for industrialisation. Sir, public
sector achieved the commanding heights
of economy, but what happened was, we

' came down from the commanding heights

and entered into the field of consumer
goods and the services sector, in the
sense that the public sector started mak-
ing bread, making shoes and selling sev-
eral other things, which is not at all
necessary. Sir, another tragic thing was,
we had acquired many of the bankrupt, '
sick private sector units which were about
to close or which were closed. That is the
problem because almost one-third of the
losses of the public sector undertakings
are due to those sick undertakings which
we have acquired. Sir, in the past, as
many as 47 units were taken over by the
Government from the private sector after
they became sick. That was done in
public interest and also for safeguarding
the interests of the employees. So, in the
last four decades we have invested mas-
sively in the public sector. Upto last year,
the total investment in the public sector
was Rs. 1,78,268 crores. Sir, that is a
huge amount. What we have to improve
the functioning of the public sector
undertakings. A lot of exhortation has
been made to improve the functioning of
public scctor undertakings. It has become
a standard part of the Indian menu of
economic reforms. We have been mouth-
ing sweet words- about reforms, but I am
sorry to say that nothing concrete has
been done. Efforts have been made by
the Government, and several Committee
have been appointed. They are the Krish-
na Menon Committee, the L.K. Jha
Committee, then the Arjun Sengupta
Committee of 1984, Mr. Chaturvedi is
not here; he reminded me about the
Arjun Sengupta Committee.



